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DECEMBER 16, 1968  Maiter Under Rule 317 0

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the Indian Tariff
Act, 1934."

The motion was adopted.

SHRI MOHAMMAD SHAFI QURESHI:
1 introduce* the Bill.

12.39 hrs.

MATTER UNDER RULE 377

SHADOWING OF M.Ps. BY PoLiCE IN ORISSA

SHRI JYOTIRMOY BASU (Diamond
Harbour): Under Rule 377 of the Rules of
Procedure and Conduct of Business in Lok
Sabha, 1 beg to ask for your permission to
raise the following:

We three Members of Parliament, namely,
Janav Syed Badrudduja, Shri J. M. Biswas
and myself had been on a tour to the riot
affected areas of Cuttack with the following
objects in mind:

(1) To collect first hand information,
on the affairs leading to the riots;

(2) Role of the State Government and
others; and

(3) To ensurc that proper compensa-
tion was given to the victims and
they were rehabilitated properly.

We regret to say from the very biginning
we were shadowed by a band of police
(Special Branch) people. They were, no
doubt, deputed o record our conversation
with the people in general. It is clear that the
Government’s intention was lo discourage,
and even by implied intimidation, Members
of Parliament from performing their duties
by securing first hand report as to what has
happened on such a deplorable happening
in Cuttack. As stated above, we werc on
fact finding mission and in our mission we
were prevented to find out as to what bas
happened in the affected areas because of
the constant T of hful poli
officers, which to a great extent deterred
people to come forward and narrate their
cxperience before us.

* Introduced with the recommendation of the President.
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The Chief Minister of Orissa in a state-
ment has confirmed this. I submit that the
conduct of the Government of Orissa in this
regard clearly amounts to violation of pri-
vileges of the Members of this House and
thus prevented from the performance of our
duty as people’s representatives in Parlia-
ment.

1 would request you to ask the Central
Government to make a statement in this
regard and initiate a discussion, this being a
very important matter,
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SHRI RANGA (Srikakulam): It is sought
to be raised as a Motion of Privilege, or what
is it, Sir?

I have seen it.

MR. SPEAKER: Under that rule which
be quoted. He wanted my permission. 1
have agreed to it. It has been raised under
the existing rule. I do not know whether the
Minister can say something now.

SHRI RANGA: What I say is this. We
have also had experience of going round the
various States on certain occasions. 1 cannot
say whether I was completely free from being
shadowed. Shadowing has becn going on
when the Britishers were herc and in the
present regime also, where the Congress is
in power, where others also are in power.

1 cannot complain about shadowing because -

it is there. (Imterruption) Sometimes it is
even a protection also for myself. (Inrerrup-
tion) 1 cannot complain just because 1 am
being shadowed that my privilege is affected
in any way, or my frecdom is affected in any
way. If some people are willing to come and
give evidence before me or information to
me that they betame afraid of these shadows
which follow me, | cannot make a special
complaint about the Government,

SHRI1 JYOTIRMOY BASU: Are weina
Fascist State?

SHRI RANGA: Certainly, it would be
my right to protest against any kind of
shadowing. But is there any Government in
India or anywhere clse, or even in Kerala
where there is no shadowing at all? The only
thing is that the shadowing should not be so
demonstrative or so oppressive that I fesl
myself oppressed and others also feel oppres-
sed and I do not like their presence while I
take my food lest there should be kricchra-
dosha or anything of that kind. Therefore,
1 do not think that it is right for my hon.
friend to raise a big complaint over this
matter and ask the Government of India to
make a special inquiry into this matter,

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I have great
pleasure in agreeing with what Shri Ranga
has said about this matter. This is a matter
within the purview of the State Govarnments.
Sometimes, some arrangements have to be
made even for the security of the persons
who go in a difficult situation,

SHRI JYOTIRMOY BASU: And re-
cord the conversations also.

SHRI Y. B. CHAVAN: 1 quite agree
that even if some sort of shadowing was
done, it should not be done demonstrably,
Art lies in concealing art,

SHRI JYOTIRMOY BASU: Do it in
the Chavan's way.

SHRI Y. B. CHAVAN: Unfortunately
there are no Chavans everywhere. So, per-
sonally I do not think that there is anything
in this, because the Members were not pro-
hibited or stopped from doing anything.

SHRI JYOTIRMOY BASU: The people
were deterred. | mentioned it carlier,

SHRI H. N. MUKERJEE (Calcutta North-
East): I fear that the Home Minister had
made the matier worse. We are taking our
stand on a matter of principle, and it is that
parliamentarians when they are on a mission
of this sort or which Shir Jyolirmoy Basu and
others went should be treated properly. In
this casc both of them admit that very pro-
bably thcy were shadowed. It was & wrong
thing done under British rule, and it is a
wrong thing done under Independence
because it stands in the way of the proper
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performance of duty by Members. In this
case, it scems, I do not know, I have, however,
socn some of the reports that Shri Jyotirmoy
Basu showed me, that the Chief Minister had
referred to reports being in his possession
which could only be based on eavesdropping
into the talks with the Members concerned
when they were contacting members of the
public and trying to elicit essential informa-
tion. It is a serious matter and that is why
the matter should go to the Privileges Com-
mittee. That does not mean condemnation
of the State Government, if it goes to the
Privileges Committee.

MR. SPEAKER: Just now he has said
what he had heared from Shri Jyotirmoy
Basu. But I have not cven heard that. So,
1 am not in a position to say whether it should
or should not go to the Privileges Committee.
After all, I have no particular opinions.
1 shall discuss with Shri Jyotirmoy Basu and
find out what the difficulty was, whether it
was only some policemen going with him or
whether his work was being obstructed. So
many things are involved. So, 1 would not
say anything now. We shall see.

12.44 hrs,

RESOLUTION RE: ESSENTIAL SER-
VICES MAINTENANCE ORDINANCE;
and

ESSENTIAL SERVICES MAINTENANCE
BILL—Contd,

MR. SPEAKER: The House will now
proceed with the further discussion of the
following resolution moved by Shri S. S.
Kothari on the 10th December, 1968,
namely—

“This House disapproves of the
Essential Scrvices Maintenance Ordinance,
1968 (Ordinance No. 9 of 1968) promul-
gated by the President on the 13th Septem-
ber, 1968.”

The House will also take up further consi-
doration of the following motion moved by
Shri Vidya Charan Shukla on the 1lth
December, 1968, namely :—

“That the Bill to provide for the
maintenance of certain essential services
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and the normal life of the community,
be taken into consideration.”™

We have already taken many hours on this
Bill,

SHRI S. M. BANERJEE (Kanpur): May
I submit that the Business Advisory
Committee met and decided that the time
should be 7 hours . . .

MR. SPEAKER: 1 have heard about it.

SHRI S. M. BANERJEE: 1 am coming
to that. They have allotted four hours or so
for the second reading because there are as
many as 264 amendments. Apart from that,
the hon. Minister in charge of the Bill said
that some paper will be circulated or he will
make a definite statement about the alterna-
tive machinery. That has not yet been cir-
culated to us. We do not know what the
alternative machinery is going to be. You
can see the proceedings of the House in this
regard. The Deputy-Speaker had made it
very clear, and everybody knows, Without
telling us what the alternative machinery is
going to be, the hon. Minister wants us to
pass this Bill. We have not received any
papers regarding this even in the dak today.

The Home Minister and the Minister of
State in the Ministry of Home Affairs arc
both here, and they should make a statement
on this. For, we are now told that they want
to bring forward some legislation next
session and meanwhile this Bill should be
passed and the alternative machinery for the
redressal of the gricvances will follow in the
next session. In that case, let this Bill also
go over to the next session. Unless that is
circulated, this discussion should be
adjourned.
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